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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A., 1109/94. Dt. of Decision : 1.11.1994.
M. Vijaya Anand .. Applicant,
s

1. The Union of India
rep. by the General Manager,
Fersonnel Branch, SC Rly,
Secunderabad-500 003.

2. The Divisional Railway Manager (8G)
SC Rly, Sanchalan Bhavan,
Secunderabad-500 003.

J. The Accountant Gensral,
Andhra, Hydsrabad. .+ Respondents.

Counsel for the Applicant : Mr, J.V.Lakshmana Rao

Counsel for the Raespandents : Mr. N.R.Devaraj, Sr.CG5C.

CORAM:

THE HON'BLE SHRI A,V. HARIDASAN : MEMBER {JuDL.)
THE HON'BLF SHRI A,8,., GORTHI : MEMBER (ADMN,)

el



Copy to: . . -

1+ The Ggneral Manager, Union Of India,
Personnel Branch, South Central Railway,
Secunderabad - 500 003, .
2+ The * Oivisional Railway Manager, (BG),
South Cgntral Railway, Sanchalan Bhavan,
Secunderzbad- 500 003,
3. The Accountant General, Andhra, Hyderabad.
4. One copy to Mr.3J.V.Lakshmana Rao, Advocate,CAT,Hyderabad,
S. One copy to Mr.N.R.C vraj,Sr.CGS5C,CAT,Hyderabad.
6. One copy to Library,fAT,Hyderabad,

-

7. Cne copy to Bpare. , v - ¢

YLKR

2ed PV
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0.A. 1189/94, Dt. of Decision ¢ 1.11.94,

ORDER

J Ag per Hon'ble Shri A,VU, Haridasan, Member (Judl.) )

Tha relief sogghé in this application i? for s
direction to tné ras%pﬁ;ents éolréfund the stipend amount
of Rs.8,641/=- ;acovered,juitﬁ interest, and when the application
came up for hearing today Shri N.R.Devaraj, learned standing
counsel for the pgspondents stated that the respondents
conceedeff the prayer ‘made in this application and also
produced for our perusal g Lr. No. CP/133/CB/Misc. dt.25.10.94

wherein it reaqs as follous;

"This office is in receipt of 0CA.No.1109/94 filead

by you before CAT/HYD sseking regfund of Cost of
training. The contention brought out has been
oxamined and the Accounts OfPPice is being appfoachad
toc arrange refund of the amount. In the meanuhile
you may send a copy of agreement gxecuted with the
new employer to gprye the balance period of original
bond executed with Railways™,

2. In view ofy the above developmsnt in this caée no
further gispute remains toc be adjudigated. Thersfore, the
application is disposed of with the following dirsctions.

Thne spplicant is 4irected to forward to the respondents DRM(BG)
(R~2) a coP%&Sjathe agreemant exscuted with ths new employer
with whom h%h?iiﬂe‘ the balance period of original bond executed
with the railuafs within @ period of 40 days and the respondents

are directed to refund the amount pealised Prom the applicant

within a period of one month Prom the date of pecBipt of this

.copy of the agreement;y Ng order as to costs.

_~ .
(A.8. GORTHI) (A.V. HARIDASAN)
MEMBER(ADMN. ) MEMBER (JuDL.)
m |
Datad : The 1st November 1994.

Dictated in Open Court.
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